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SHRI P.G. NARAYANAN: Mr. Chairman, Sir, the Mid-day Meal scheme
has been in practice in Tamil Nadu since long. My leader, late M.G.R., expanded
this particular scheme in 1980, to cover all children studying in various schools of the
State. Has the Government done any study about the impact of the Mid-day Meal
scheme to reduce the school drop-outs? If no study has been conducted, will the
Government come forward to undertake a study?

SHRI ARJUN SINGH: Sir, with your kind permission, I would like to reiterate
once again that the National Literacy Mission is apart from the school programme,
and where the Mid-day Meal Scheme and dropouts do not come in. They are separate
questions, which I am prepared to answer in a different way.
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Ragging in Schools/Colleges

1#282. DR. PRABHA THAKUR:
SHRI SANTOSH BAGRODIA:{+

Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether students have to very often go through harsh mental torture
and humiliating conditions in the name of ragging in schools/ colleges;

(b) whether incidents of committing suicides, falling mentally ill and
leaving the school or college by the victims have come to light; and

(c) whether Government have taken or propose to take any stringent action
to save the students from this kind of situation and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c) A Statement is laid on the table of the Sabha.
Statement

(a) and (b) No Sir. However, isolated incidents have come to light from
time to time.

(c) Ministry of Human Resource Development and University Grants
Commission (UGC) have issued necessary instructions in this regard to the
Institutions of Higher and Technical Education, Education Secretaries of all State
Governments and Union Territories. All institutions approved by the All India
Council for Technical Education (AICTE) are required to ensure that ragging in
any form does not take place. State Governments and educational institutions are
also expected to exercise necessary vigil in this behalf and take preventive and
other suitable action.

T Original notice of the question was received in Hindi.

T+ The question was actually asked on the floor of the House by Shri Santosh
Bagrodia.
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SHRI SANTOSH BAGRODIA: Sir, if you see the question, it says, "whether the
students have to very often go through harsh mental tortune and humiliating conditions in
the name of ragging in schools/colleges." And in the reply, he says, "No, Sir. Only
isolated incidents have come to light." Sir, I think, we have to be more sensitive when
the question of ragging arises. In the modern society, in the modern education, ragging is
a blot on the society because a number of cases are not reported. In women college and
schools, ragging is done by woman students, and in some cases, where there is co-
education, the boys are ragging the girls. In my opinion, it is as serious as rape. In view of
this, T would like to know from the hon. Minister whether he plans or whether the
Government plans to bring it under cognisable offences. Like rape cases, these ragging cases
are also not properly reported. In view of this, since a number of cases go unnoticed, I
would like to know whether he will bring it under cognisable offences, and whether he
will make any other law since a lot of foreign students are coming to the country for
study purposes in co-educational colleges and other colleges.

Ml : e, AFE | ...(TTIM) ...

SHRI SANTOSH BAGRODIA: And foreigners are becoming more and more
violent. What efforts will the Government make so that any foreign student, if reported,
can be deported immediately?

SHRI ARJUN SINGH: Sir, I am sensitive to this issue as the hon. Member wants
me to be; perhaps, he personally is much more sensitive. I would like to make some
observations here. If you have any incident, and if that is not taken seriously, I can
understand. But, if the incidents have come down, we can't but take note of it. And it is not
because of us; it is because the society has now taken on this issue, and they are
sensitizing the people, students, particularly, that this kind of behaviour is not necessary
and is not called for.

So far as taking them as the cognisable offences is concerned, a knee-jerk action,
perhaps, would be that, but I would like to bring this to the notice of the House that the
Supreme Court itself has taken note of this, and their observations are that we should try
to avoid bringing this into the framework of the legal system because that does not deal
with the real problem, and by bringing it into the legal system, we will be doing
something which is total/insensitive and, sometimes, beyond what
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should happen. So, we are trying to adjust this in a manner so that the incidents come
down and the ragging is no longer that fashionable. At the same time, we do not want the
police entry into every school or every college.

SHRI SANTOSH BAGRODIA: Sir, the reply to part (c) says that all institutions
approved by AICTE are required to ensure that ragging in any form does not take place. It
also says, Sir, in the last sentence, 'to exercise necessary vigil in this behalf and take preventive
and other suitable action.' Sir, maybe, some kind of supervision is going on. I would like
to know ~ from the hon. Minister whether we have any plan for zero tolerance. We cannot
tolerate even one case like this in the country. It is a civilized society. I have also asked a
question about foreign students who are very violent, those who are studying in our schools
and colleges in different parts of the country and ....(Interruptions)...

Sl g1 HRA : TR, ...(QYM)....
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SHRI SANTOSH BAGRODIA: And in the reply, nothing has been mentioned
about that aspect.
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SHRI SANTOSH BAGRODIA: I can give cases ...(Interruptions)...
MR. CHAIRMAN: You can give cases. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, I can give cases. It is not that I am against
any individual. ...(Interruptions)...
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SHRI SANTOSH BAGRODIA: Sir, I would like to know from the hon.
Minister whether he has any plan for action against those students who are coming to this
country and are still creating problems in schools and colleges, and no reply has come to
this ...(Interruptions)...
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MR. CHAIRMAN: =frq, =iferg, i € | ...(eae™)... . That is right.

SHRI ARJUN SINGH: Sir, if students are coming to this country, we cannot
presume them to be criminals, if they indulge in any activity like that, we will take care of
them as citizens are dealt here. But to presume that foreign student are coming and they
are all violent is not correct; I would like the hon. Member to give me some instances;
we would go through them and see what is the position.

STt AT WIRTST : GHTART Sff, i iR dicisil § 797 SIRIeT o
qrel geai & oI T U 1ot R IR 8, oAfdet w3 S 9 « off 78 < |
ST TR S THRAT BT THRET Bl BIHT Bodbl HRb AD & | H 7201 off 9
Pae U g1 GBI AT § fob ST I & “ T 9T BT SR <ol §Y IS P&
& b armu= Y x5t 3 Rren AiRyal @1 3} Rieror deersii o g8 ey feu g
for fopdt oY A= | XA 181 B9 =nfew | 591 et &1 ute 71 89 ) Rafa |
RIT DTS ol BT Yraem= Sft 39 e & foar war € 2 8k, S 71l TahTen
BT H 3MY &, ST A T A1 2, I1e MY 3MgAleic s sdlecd & &g g,
Tl ST HTH UehTel 8 3T ©, S8 S RIeTTh T hRaTs B TS © ?

2t 35 Rie . qurIfa e8iey , § 9 9w qeledr, 9 el
B P ICSTH & J19 B dTell Ie131 Bl S9 A HIgH H HHRIIR T BN
| fohR ) 3R WY SIS 91d A 1Tl €, @ (fead 9 4 99 R dRars g,
fpT § I8 81 B8 Adhdl fh STH] BrIolgel ATH~T THIHY oI H §§ Y
T 1Y 3f1R gferd @l 3fay Ao feam 97y | 371 fqwy R &1 i Bic 1 gHehl
arse forar € o U0 914 sraTae BT ARy |

ST AT RIS GUTART ST, H A1 STl 9T &1 a1 81 81 o |
1 1 I8 ®el © b 3o e QY €, e I8 Qe wiar9 faan & o e
fau € fo5 IRTT 9 21, 319 3FR S <2l &1 urerd &l &A1, 1 319 R $Hdl &
? 919 WRGR e <<ft & ool 1, foh ag oy ... (@aeam ...

7t 3r5j7 e : F1ed SNl dell edva 8l 8, T8l giar, O a1 &
? % AT Te| &, ST8] 7ol g3l , g8] T fhar AT & |

SR T @RI : 1 Y G189 . STE gaNl ©, a8l a1 fhar wan ?
socht sreje e : a1 gaTSy % waf gan 272

et GUHT TR MY IS Hal %, Isolated incidents have come to
light."

9



RAJYA SABHA [14 August, 2006]

ol e 2, AF 2

S AT WRIS : JATSWIeICS I8 IR A1 8, 7 2 I $© Al A9l
TbTeT H MY & | STef epTer # MG &, a8t 3o a1 fopan & 2 § < diem |are
PR

ol e 2, AF 2

STl AT ERTST = TR SF1, 3R qaTed | < Dls Sl & &l 78] |

it Ui : 27, € Ao | Iofs A1 B4 781 8 2...(Fae™)....

7 315 R : R, e ward god 4 ... (@ ). ..

S} [HTAf : 317 IeTer W A7 ufSy | 1. Hol e |

DR. KARAN SINGH: Mr. Chairman, Sir, this whole ragging complex is
really a matter of shame and disgrace to our country. It is against the very basis
of our cultural tradition wherein in vidyalayas or in educational institutions, the
younger members are supposed to be welcomed and made to feel at home. I
am afraid, Sir, the hon. Minister has said, in his wisdom that he has replied
very categorically, "No, Sir, although there are only isolated incidents." Sir, my
impression is that ragging, in fact, is very widespread, extremely widespread,
in almost all institutions, and it is a shame that the younger people who are
brought in, instead of being encouraged, are being bullied. This is not an
Indian tradition; this is a tradition from British public schools, which we have
inherited here. So, my question to the hon. Minister is this, that unless the civil
society, unless parents, unless teachers are educated and fully involved in the
processes of improving, we will not get over this problem. It is a very serious
problem. I do feel that it should be taken with all the seriousness that it
deserves and a campaign should be begun. For example, fireworks on Diwali
were there. A campaign was launched and the children themselves said, "We
don't want any fireworks because it causes pollution". That is the sort of public
opinion that the hon. Minister needs to create.

SHRI ARJUN SINGH: Sir, I am very grateful to the hon. Member for
pointing out the way in which the matter has to be tackled. This is precisely the way
in which it is being tackled. If the incidents have come down, as I said in the
very beginning, it is not because of me; it is because of the civil society,
because of the citizens and because of the students. At last they have realised
that it is something which does not go well with the ethos of the country. If
there are isolated incidents, we will take them on and see what can be done.
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SHRI A K. ANTONY: Sir, I am sorry; I have to disagree with the Minister.
Whatever may be the information available with the Ministry —
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he has stated that the recent incidents are less in number — in reality, these may just
be the reported incidents; otherwise, the number of incidents is increasing, and the
disease is spreading. Previously, ragging was confined only to professional courses,
namely, medical colleges and engineering colleges. Nowadays it is spreading to all other
colleges and institutions, and schools as well. Actually, the disease is spreading. No
doubt, there are stringent laws. Especially, in Kerala, we have passed stringent laws.
But, in spite of the stringent laws, in spite of the actions, the disease is spreading. So,
my request to the hon. Minister is this. Can the Central Government take some
initiative to involve the Parents and Teachers' Associations as well as the Students'
Organisations to fight against this menace?

SHRI ARJUN SINGH: Sir, I heartily welcome the hon. Member's
suggestions. This is exactly the way we have to look at this. And, I do agree that any
kind of activity, which is sub-normal or above normal, has to be contained. But we
cannot use the disciplinary action of the police. Yes; parents' influence and the
influence of the society and others can, certainly, be brought in, and we will, certainly,
try to do this.
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Bl € | a8 31 § | 3R (el a1 394 Il &, S el dIdl dl Feprerehr
Ragging is not a bad thing. I tell frankly to all of you that ragging is not bad so long as
it is within that control factor. And I agree with the other hon. Members that the
Unions must come in. There must be Students' Unions because they can control this,
and that power must be given to the students. They will themselves be the judges, and

they will themselves be the people who are the future leaders. That is my suggestion
to the
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hon. Minister. Please let it not be all Central. Let the States take their own
authority in hands.

SHRI ARJUN SINGH: Sir, all these suggestions are in the right
direction, and I am grateful to all the hon. Members who are making them.

SHRI K. KESHAVA RAO: Sir, I would repeat that it is a serious affair.
To say, the incidents are isolated is relative. Because, right in Andhra, just last week,
we have lost one boy, and yet another lost his hand. Every year, without any
exception, we have such incidents. I am not trying to exaggerate I totally agree
with Dr. Farooq Abdullahji that it is the States which have to take necessary
steps. For example, Kerala has enacted one such Act. Andhra tried it, but we
could not pass the Bill. What I am trying to ask is, will the Government at
centre now try to have some kind of a committee, to study the problem in depth
which, we in Andhra Pradesh have? I have already indicated it to the Minister of
Education. But, will the hon. Minister agree to it? [ am saying this because there are
many reasons to constitute it. One is, psychological second adoloscent
maladjustment. The other, as you say, there are nicer aspects to it; there are cruel
aspects to it; criminal tendencies. Let me tell you that the bad part of the entire
episode is, the helpless victims, most of the victims are the poor people coming
from rural areas who cannot ...(Interruptions).... adjust themselves to its ways and
mod attitude of seniors.

st Ul : ST &, MBI HATI 81 T | You have put the question.

Let the Minister answer it. ...(Interruptions)...

SHRI K. KESHAVA RAO: So, will the Government, now, at least, think
of constituting a committee to study the reasons for such behaviour
...(Interruptions)...

MR. CHAIRMAN: Please take your seat.

SHRI K. KESHAVA RAO: ..and its effects, so that the law can
suitably modelled to take its own course.

SHRI ARJUN SINGH: Sir, I cannot be against any attempt to have a
rationale approach to this whole problem, and try to bring it under control, but I
again want to say that it is not as widespread as it was some years ago, and,
certainly ...(Interruptions)...
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DR. KARAN SINGH: Sir, how do you know that? Do you have any
figures, in this regard? How can you say that it is going down?

SHRI ARJUN SINGH: By the incidents that are reported, and that are
also brought to the notice by other parents. I mean, I have no statistics on that
because how can I have statistics on ragging in every school? But the fact is
that it has come down, and, not because of the Education Department, but
because of the civil society, because of the parents, the students themselves, and
if there is anything beyond that, which has to be taken care of, we are certainly
open to that.

MR. CHAIRMAN: Now, Question No. 283. ...(Interruptions)... SHRI
SANTOSH BAGRODIA: Sir, will you allow Half-an-Hour Discussion on it?
SHRIMATI BRINDA KARAT: No, no; ...(Interruptions)...

[*283. The Questioner Shrimati Hema Malini was absent. For answer vide
page 31 infra.]
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